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ORDER

l,A. No.74lzOLl
In

c.P. No. 47l58,59,241-242.2.14/NCLT/MB/MAH/2016

1. The Learned Representatives of both the sides are present.

2. In respect of I.A. No. 74/20U )9 moved by the Petitioner for impounding ?

wherein the Respondent is flling Reply today ilself.

3. The Respondent has filed one more Application challenging the

maintainability. The Petitioner is seeking time to file Reply.

4. The Pleadings are to be completed by the end of December 2017

including Sur-sur-rejoinder to be flled by the Respondents.

5. Under the circumstances adjourned to 09.01.2018.

L 
BHASKARA PANTULA MOHAN M.K. SHRAWAT
Member (Judicial) Member (Judicial)

06.t2.2017
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